Re: Calling Attention
to Matter of Urgent
Public I'mportance
RuLEs UNDER TemrmrToRIAL COUNCILS
Act Anp NoTIFICATION UNDER HIGH
Courr Junces (CONDITIONs OF SER-
VICE) AcT

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): I
beg to lay on the Table:—

(i) A copy each of the following
Ruleg under sub-section (3) of Sec-
tion 54 of the Territorial Councils Act,
1956:—

(a) The Territorial Councils
(Consultation with the Union
Public Service Commission)
Rules, 1960, publisheq in Noti-
fication No. G.S.R. 1252, dated
the 22nd October, 1960. [Plac-
ed in Library, See No, LT-

105/62).
4b) The  Territorial Councils
(Amendment) Rules, 1962,

published in Notification No.

G.S.R. 216, dated the 17th Fer-

Tuary, 1962. [Placed in Lib-
rary, See No. LT-106/62].

(ii) A copy of the Mysore High
Court (Vacation) Order, 1962, publish-
ed in Notification No. 5.0. 1088 dated
the 14th April, 1962, under sub-section
(2) of Section 23A of the High Court
Judges (Conditions of Service) Aect,
1964. [Placed in Library, See No. LT-
107/62).
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PAPERS LAID ON THE TABLE—
. contd.

RECOMMENDATIONS OF SHANKAR Com-
MITTEE ACCEPTED BY (GOVERNMENT

The Minister of State in the Minis-
try of Defence (Shri Raghuramaiah):
Sir, 1 beg to lay on the Table a state-
ment showing the recommendations
of the Shankar Committee, which
have been accepted by Government.
[Placed in Library, See No. LT-108/
62].

NOTIFICATION UNDER INCOME-Tax AcCT

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwari
Sinha): I beg to lay on the Table a
copy of Notification No. S.0. 738 dat-
ed the 17th March, 1962, under sub-
section (5) of section 287 of the In-
come-tax Act, 1961. [Placed in Lib-
rary, See No. LT-109/62].

Shri S. M. Banerjee (Kanpur): This
is a very important notification and I
request that it may be circulated to
Members.

Mr. Speaker;: The hon. Member
desires that it might be circulated. Is
there any ohjection?

Shrimati Tarkeshwarj Sinha: It has
been lald on the Table.
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Mr. Speaker: Those hon. Members Mr. Speaker: The question is:
‘who desire to have copies can have
‘them. “That in pursuance of para-
. graph 1(h) of the Ministry of
— Scientific Research and Cultural
Affairs Resolution No. F. 11-7]60-
12:25 hrs, C—1, dated the 30th March, 1961,

the members of Lok Sabha do
proceed to elect, in such manner

MESSA FRO] RAJYA SABHA
= M o as the Speaker may direct, two

Secretary: Sir, I have to report the members from among themselves
following message received from the to serve as members of the Cent-
Secretary of Rajya Sabha:— ral Adisory Board of Archaeo-

logy, subject to the other provi-
“In accardance with the provi= sions of the said Resolution.”

sions of sub-rule (8) of rule 182 .

of the Rules of Procedure and Alke madkios: sy adoptel:

Conduct of Business in the Rajya ADVISO

Sabha, I am directed to return “Gm&;n?:s me

herewith the Appropriation (Rail- *

ways) No. 2 Bill, 1962, which was The Deputy Minister in the Minis-

passed by the Lok Sabha at its try of Scientific Research and Cultural
sitting held on the 4th May, 1962, Affairs (Dr. M. M. Das): Sir, I beg to

and transmitted to the Rajya
'Sabha for its recommendations
and to state that this House has
no recommendations to make to
the Lok Sabha in regard to the
said Bill” ”

12.25) hrs.
ELECTIONS TO COMMITTEES

«CENTRAL ADVISORY BoARD OoF ARCHAED-
. LOGY

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): I beg to move the following:

“That in pursuance of paragraph
1(h) of the Ministry of Scientific
Research and Cultural Affairs
Resolution No. F. 11-7/60-C-I,
dated the 30th March, 1961, the
members of Lok Sabha do proceed
to elect, in such manner as the
‘Speaker may direct, two members
from among themselves to serve
as members of the Central Advi-
sory Board of Archaeology, sub-
ject to the other provisions of
the said Resolution™,

538 (Ai) LSD—S5.

move:

“I had in pursuance of the Mi-
nistry of Scientific Research and
Cultural Affairs Resolution No.
15-226/60-S-1I,  dated the 23rd
March, 1961, as amended by Reso-
lution No. 15-226|60-S-1I, dated
the 22nd May, 1861, the members
of Lok Sabha do proceed to elect,
in such manner as the Speaker
may direct, two members from
among themselves to serve as
members of the Advisory Board
for Nationa] Atlas and Geographi-
cal names for a term of three
years commencing from the dats
of notification in the Official
Gazette, subject to other provi-
sions of the said Resolution.”

Mr. Speaker: The question is:

“That in pursuance of the Mi-
nistry of Scientific Research and
Cultural  Affairs Resolution No.
15-226|BI]-S—I‘.[, dated the 23rd
March, 1961, as amended by Reso-
lution No. 15-226/60-S-II, dated
the 22nd May, 1961, the members
of Lok Sabha do proceed to elect,
in such manner as the Speaker
may direct, two members from
among themselves to serve as
members of the Advisory Board



